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Marks Bill

1 might only submit that this matter
has been made more convenient from
the point of view of the persons who
register and who own the property
and it is an improvement upon the
existing law of 1940.

With these words, I commend the

motion for the acceptance of the
House.
Mr. Chairman: The question is:
“That the Bill to provide for

the registration and better protec-
tion of trade marks and for the
prevention of the use of fraudu-
lent marks on merchandise be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely
Shri C. R. Pattabhi Raman, Shri
Radhelal Vyas, Pandit Dwarka
Nath Tiwary, Shri Kailash Pati
Sinha, Shri C. Bali Reddy, Shn

Nibaran Chandra Laskar, Shri
Tayappa Hari Sonavane, Shri
Akbarbhai Chavda, Shri Shiv

Datt Upadhyaya, Shri K. P. Kutti-
krishnan Nair, Shri Ram Krishan,
Shri Jaswantraj Mehta, Shn
Bishwa Nath Roy, Shri Raghubar
Dayal Misra, Shri Sunder Lal, Dr.
Sushila Nayar, Shri M. Muthu-
krishnan, Shri K. S. Ramaswamy,
Shri  Jitendra  Nath Lahiri,
Shri M. K. Shivananjappa, Shri
Chintamani Panigrahi, Chaudhary
Pratap Singh Daulta, Shri J. M.
Mohamed Imam, Shri Laisram
Achaw Singh, Shri Balasaheb
Patil, Shri Ram Chandra Majhi,
Shri Badakumar Pratap Ganga
Deb Bamra, Shri Motisinh Baha-
dursinh Thakore, Shri Nityanand
Kanungo and Shri Lal! Bahadur
Shastri and 15 members from
Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
dgy of the next session;

Bill

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such wvariations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

INDIAN STAMP (AMENDMENT)
BILL

The Deputy Minister of Finance
(Shri B. R. Bhagat): Mr. Chairman,
Sir, 1 beg to move:*

“That the Bill further to amend
the Indian Stamp Act, 1898, be
taken into consideration.”

As the House is aware, the Bill was
first introduced in the Lok Sabha, on
the 26th April, 1958 and it was moved
for consideration and also partly dis-
cussed. But, in order to provide for
an important constitutional provision,
it had to be withdrawn. It has been
introduced again. This is a simple
Bill. I have already on an earlier
occasion spoken about it and 1 do not
propose to taken any further time of
the House in repeating what I said
a few days back.

With these words, I move.

Shri Naushir Bharucha (East Khan-
desh): May I just invite the attention
of the hon. Minister that this Bill
was withdrawn because the recom-
mendation of the President was not
there. He must have, no doubt, ob-
tained the recommendation. But such
recommendation is not to be kept in
the Ministers pocket. It has to be
conveyed to the House. It has not
been conveyed to the House.

*Moved with the "r_et':ommendation

of the President.
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Shri B. R. Bhagat: It has been con-
veyed to the House.

Shri Naushir Bharucha: How has it
been conveyed? So far as the Bill is
concerned, there is no endorsement on
the Bill to show that there is the
recommendation of the President. We
were told that the same Bill may be
taken as circulated. Still, there is no
endorsement on the Bill.

Mr. Chairman: I find in the Bulle-
tin—I was wondering about it—it is
said:

“The Indian Stamp (Amend-
ment) Bill, which was introduced
on the 26th April. 1958 was with-
drawn by the Deputv Minister of
Finance by leave of the House
on the 30th April, 1958.

The samce Bill is being re-intro-
duced on the 2nd May, 1958, with
the recommendation of the Presi-
dent under articles 117(1) and
274(1) of the Constitution.”

Shri Naushir Bharucha: My submis-
sion is this. Such endorsement should
be always on the Bill itself. Because,
‘the Bulletin is not really part of the
official communication. In the Bulle-
tin so many other non-official
things are communicated This should
be part of the Bill and it should be
conveyed to the House.

Mr. Chairman: I find. so far as the
factum i< concerned, it is not ques-
tioned

Shri Naushir Bharucha: It is ques-
tion of procedure of communicating.

Mr. Chairman: 1 find the fact is
here. I have satisfied myself. He s
referring to the cndorsement on the
Bill itself.

Shri Naushir
procedure.

Bharucha: Proper

Mr. Chairman: The Bill by itself
does not contain it. I find the practice
seems to be to let the Members know
through the Bulletin. I have satisfied
myself that the hon. Minister has ob-
tained tne sanction.
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SBhri B. R. Bhagat: In this pirti-
cular case, it we had got printed a
new Bill with the sanction of the
President, it would have taken some
time and meant some avoidable
expenditure. We followed this course
to avoid that.

Mr. Chafirman: That is presisely
what he wants: to explain why you
have done it without putting it on
the Bill itself, I hope this satisfies
the hon. Member.

Shri Narayanankutty Menon:
(Mukandapuram): I want to ask one
question. Last time also it was said
that this Bill was only just to round
off when the new coins have been
introduced What was the difficulty
as far as the Government is concern-
ed to conform to the computation that
the Government is {ollowing in pay-
ment and receipts and why  some
other table is there which has no re-
levance to the equivalent quantum
of money in both the columns? Why
1s this particular method adopted: in
which the normal computation rates
are not here?

Mr. Chairman: What Shri Naraya-
nankutty Menon says, as 1 Tave
understood him, is......

Shri Narayanankutty Menon: He
has understood well. He is just pre-
tending that he has not. ..

Mr. Chairman: Order, order. Let
us not assume. He says, there is a
very well recognised method of com-
putation and table of var{ants, ex-
changeable categories and why is it
that you are departing in this case
from that and you have a new table.
That is what he wants to know.

Shri B, R. Bhagat: It is not that
this Bill is only for rounding off or
making merely adjustments.  But, it
has introduced a new table. We had
consuited the various States who are
interested in this. The proceeds will
go to them. They have agreed to
these rates. It is not as if only it is
some rounding off or adjustment of
old rates in terms of the new coinage.
Definitely a new rate is proposed.
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Shri Narayanankutty Menem: See
the Statement of Objects and Reasons.

Shri Nath Pai (Rajapur): Sir, I
know that horr Members have ad-
dressed themselves to this very
cogent phrasing, a euphemistic way of
calling rounding off. In the State.
ment of Objects and Reasons they
state:

“Consequent on the introduction
of decimal system of coinage, it
is considered desirable to amend
the Indian Stamp Act, 1899, so as
to express the rates of stamp duty
specified in the Act and Schedule

I thereto in terms of decimal
coinage.”
The introduction of the decimal

coinage is a very welcome move and
we are grateful to the Government
for taking this bold step. The nation
has expressed its gratitude too. Hav-
ing received our congratulations, why
give us this kick in the form of
having this very fine subtle trickery?—
and I am deliberately using the word.

In clause 4 it is said, “with a duty
not exceeding ten naye paise”. In the
first place, I would like to draw his
attention to the vaguencss. What
exactly is meant by not exceeding?
It should be verv clearly stated what
is meant

Shri B. R. Bhagat: That is the
legal phrase.

Shri Nath Pai: I will be complet-
ing: “with a duty of one¢" is substi-
tuted by *“‘with a duty not cxceeding
ten naye paise”’. How much is meant
where one anna is stated? That is
what I want to know.

My very serious objection s this.
I know that the hon. Deputy Minis-
ter and his senior colleague are very
seriously concerned with augmenting
the finances of the Government. They
have legitimate means open and the
House is prepared to give considera-
tion to them. Wherever there 1s a
duty of half an anna under the old
Stamp Act, they are substituting it
by five naye paise and wherever one
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anna is mentioned, ten naeye paise.
By what arithmetic or by what logic
this special rounding off is done, we
would like to be enlightened. This
1s very serious thing. By a backdoor
method, the nation is being taxed
more and the euphemistic, cogent,
sweet phrase used is rounding off.
This is not rounding off. I do not
like to use the word robbing,—it is
not very parliamentary—so I refrain
from using it. Nonctheless, I will
insist on being satisfied on this point,
by what calculation you 1ound off
half an anna to five naye paise and
one anna to ten naye paise. If you
calculate it mathematically, vou will
see the percentage by which you are
increasing the duty. He 1s wanting
to say something.

Shri B, R, Bhagat: After you linish.

Shri Nath Paf: This roughly works
out like this—! would not claim to
be mathematically very accurate—if
we take into consideration the in-
crease, on a rough estimate, the
increase that will be passed on to the
man who buys these stamps is to the
tune of 60 per cent.

In clause 13 of the new Bill, it is
<aid:

In Schedule 1 to the principal
Act, mn entries 13, 14, 27, 87, 47....
ote., for the words, letters and
figures ‘“haif an anna”. .

What does he ask us to do” Read
5 naye paise; for one anna ten naye
paise. The logic of the whole thing
collapses where twelve annas 1s men-
tioned. 1 would like to ask him to
convince me. Where twelve annas
stands in the old Act, we will  be
giving 75 naye paisc  Work vour own
logic.  Five naye paise for two old
pice ov half an anna and ten maye
paise for one anna. For twelve annas,
how much is it? It would work to
120 nmaye paise,

What is the logie? If twelve anna
stamps are equal to 75 =naye paise,
how does half an anna become five
naye paise and how does one anna
become ten naye maise as. you have
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{Shri Nath Pai]
put in clause I13. If you proceed ha; done in this Bill is not:proper

like that, then you will have ¢to
give 120 naye paise where twelve
annas are concerned. I am afraid he
will have to satisfy this House about
this backdoor taxation, though they
are very much in need of money for
the Second Five Year Plan. He is
shaking his head, but he should shake
the foundation of my logic rather
than shake his head. I fail to be con-
vinced by any calculation, by any
stretch of the imagination, by any
jugglery that the old two pice or half
an anna stands for five naye pgise.
Let him try to convince me.

Shri Narayanankutty Menon: 1 did
not want to speak at all, but when
1 read the Statement of Objects and
Reasons of the Bill, 1 thought it was
innocuous because it said it was
rounding off, and when 1 read the
Bill I thought it must be a printing
mistake, but now the hon. Deputy
Minister, while introducing the Bill
hkas, I may use that phraseology, the
adaucity to say that the intention of
the Bill is to have a direct measure
of taxation because when he consulted
the State Ministers they were agree-
able only to such rounding off of
figures. In cases of measures of taxa-
tion, whether we agree with them or
not, at least the hon. Finance Minister
used to come and say that it was a
taxation measure. The new
Finance Minister has got a philosophy
of his own to be frank with himself,
and he used to be brutally frank with
and he used to be brutally frank
sometimes too. But in this measure
when he has stated clearly in the
Statement of Objects and Reasons that
it is & rounding off measure, why
should the Deputy Minister come and
say that this is a measure of taxation,
in order to increase the revenue? 1
submit this is, to use very miid langu-
age, making the hon. Members of this
House misinformed about the whole
affair. I am using this expression be-
cause 1 fail to get a proper parlia-
mentary usage for this sort of busi-
ness.

T therefore appeal to the Deputy
Minister that the rounding off as he

because the Government has followed
a certain table. When the ordinary
man pays the Government or the Gov-
ernment pays him, there is a table
already accgpted. After the introduc-
tion of the decimal coinage system
the country knows about the round-
ing off of figures, and now if by means
of this Bill he is going to introduce
a new or nevel standard for computa-
tion, it is very unfair as far the
Members of this House are concerned.

If a taxation measure is to be there,
let him give the reasons for the taxa-
tion, let him justify that. The House
will pass that measure of taxation,
but not even one pie from the com-
mon man’s pocket can be taken away
without telling this House that it is a
measure of taxation and that it is
justifiable. 1 submit that this is a very
unfair means of taxing the people,
and Government should have taken
extreme care to mention it clearly in
the Statement of Objects and Reasons
50 that we get notice that this is a
measure of taxation because the State
Governments want it.

I submit that in view of what is
written in the Statement of Objects
and Reasons of the Bill and lack of
notice given to us, thic measure is
unfair and 1 hope the hon. Deputy
Minister will reconsider these Agures
which are not in consonance with the
ordinary accepted standards of com-
putation.

Mr, Chairman: 1f 1 may suggest,
the hon. Deputy Minister can give &
rough idea a< to what is likely to be
the additional revenue, because I am
sure it is not a taxing measure, we are
not seeking to augment the revenues.
If he states roughly how much it is
likely to be, it might help some of
the Members. He might inform the
House what is likely to be the in-
crease in income as a result of the
variation.

Shri B. R. Bhagat: I am going te
explain. There is going to be some
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increase, may be Rs. 50 to Rs. 60
jakhs or even a little more.

An Hon. Member: That is
ing off.

shri B. R. Bhagat: But the point
is this. I am sorry I did not repeat
the speech that I made while making
the motion, although I explained this
point fully, and if I had done so, it
would not have needed the dramatic
logic of the hon. Member and also
the harsh words which he used, »iz.,
backdoor taxation.

Shri Narayanankutty Menon: I was
very, very mild.

Shri B. R. Bhagat: 1 am going to
explain that it is essentially rounding
off. It is not a measure of taxation,
but because of the situation created by
the decimal coinage, if you take the
multiple at the next lower level, it
means a considerable reduction in
revenue, and if you take it at the
next higher level, it means some in-
crease in the amount of this taxation.

An, Hon. Member: Not
ble here?

Shri B. R. Bhagat: 1 will explain.
At present one anna is equivalent to
8.25 naye paise. It can be either five
or ten naye paise according as you
take the higher or the lower multtiple.
The hon. Member has suggested that
one anna may be rounded off to the
lower figure of five naye paise. That
would mean that one anna is equal
to five naye paise. two annas is equal
to ten, three annas is equal to 15 and
six annas is equal to 30. So, it would
have meant this. What we have done
is that we have taken the next
multiple of five.

Shri Nath Pai: How? It is far off
from six to ten.

An Hon. Member: Why?

Shri B. R. Bhagat: I want that hon.
Members should have a little patience.
Then they would realise the logic of
the argument. We have taken the
next multiple, not the lower multiple.
Instead of five naye paise for one
anna, we have taken the next multiple

round-

considera-
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of ten. It is obviously ten and not
five. From that point of view, one
anna is 10 naye peaise. two annas 18,
three annas 20 and six annas 40.

In this the States are interested, and
we have to take the consent of the
various States who ,would be the
beneficiaries of this legislation, They
were not all prepared for a reduc-
tion in revenue out of this. If we
had taken the mulliple of five, there
would have been a consequent reduc-
tion in revenue. Rounding off can be
either at five or ten, it cannot be at
any other stage.

Shri Narayanankutty Menon: Why
not at seven?

Shri B. R. Bhagat: It would have
meant fraction and all oconsequent
complications all along the line. Now
we have stopped at four annas or
eight annas. Even seven would have
meant some increase in revenue.

Shri Nath Pai: Yes, something.

Shri B. R. Bhagat: So, the bottome
of the logic that it is a taxation
measure is knocked out. Unless we
reduce the figure, any other rounding
off will increase it to some extent.
So, I say it is a change in the rate,
because in the very nature of it, the
multiple is such that if you fix it at
the next point, there would be some
consequent increase in the figure.
Therefore, it is neither backdoor taxa-
tion, nor is it coming suddenly and
surprising the House with this mea-
sure in the garb of something, but it
is purely an adjustment in terms of
the new coinage which we call—
though the hon. Member is allergic
to it—rounding off. It is really round-
ing off, the multiple being five and
not one. two or three. So, it means
a little change.

Shri Nath Pai: It is sixty per cent
more. From six to ten naye paise is
an increase of 60 per cent.

Shri B. B. Bhagat: You cannot have
a multiple of one or two or three
without creating other complexities.
We would not solve the problem by
having any other multiple.
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Shei. Narayamsnkutty Monon:

Rounding off means making a frac-

tion whole. That is all.

Shn B. R, Bhagat: The next stage
of rounding off would be ten only.
It cannot be done by six, seven,

etght or nine.

Shri Naushir Bharucha: Why can it

not be done?

15 hrs,

of) fogrem fay (wewge) o A
ofa wE=T, &8 g ey (wasae)
fa & oft 3¢ & W W7 fardaw &
o2 FT qIEAT FT AT 7@ & 39 A
Fagr az &1 3gem A faygw
It & w7 AuEAT g1 WfEm
fam % R 7§21 ™0 2 fF g
T €1 AT G F XgAT T F Afen
¥ Wgr A% @ 2 fam qum oz
feamar AT W fFmr T g
ST FHE AT ar7 T @ o A
%8 d A9 &1 waty &1 0f 9 B
7 fmam F ogem o mw e A w
T T AT AF A 4T A
IAT AF GITA WIT AT TN AT 7AAA
fear o AT AT 4 TTA FT $ ST G4
F FOaT GG AR 4 AlkT T01
gifeas § a5z 39% fr nadn= #r
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9 A ITF PN TAL L a¥a? JO
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11 %7 fRar 7 & A oF faEg &
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zq vz IRW wer fzma ¥ A1 =}
wyAT qf 79T v Fv 2y o s A
& AT 9T WMAT € 97 77 FAEw 713
& A7 G %7 FAT 91 TOHT T 9y
®iF Yo AT 97 w1 ¥v frar 1 Hfg=
< A% I &1 T UF MAr F I9AT Yo
77 &% &7 TTT AT Fr oAy ¢ fewwa
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T ¥ AT qE §F 6 Qoo AR &
T FHTQ Y TIUT ENO AT EATQ I
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2

Shri Balasaheb Pati! (Miraj): Fven
accepting the logic of the Deputy
Finance Minister........

Shri Nath Pai: Was there any®

Shri Balasaheb Patil:..... . the Jogic
of rounding off, we find that there is
a further difficulty about this, because
the old coins are to remain up to
1960.

If we Jomk at sub-clause (2) of
clause 2 we find:

“It shall comc into force on such
date as the Cendral Government
may, by notification in the
Offteial Gazette, appoint.”

So, this Bill is not going to be pul
into effect immediately. So, what is
the difficulty in the way of the Staie
Government or the Central Govern-
ment rounding off at this particular
time?

Therefore, I would urge the Deputly
Minister to tell us at what time this
will be made applicable, sc that we
can understand the further implica-
tions of that also.
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Shri C. K. Nair (Outer Delhi):
After our having accepted the deci-
mal system as a fundamental princi-
ple, this rounding off of these small
pies to multiples of 5 nP seems to.
be very reasonable and sensible. If
half an anna is raised to 5 nP we
may ask why not one anna reduced
to 5 nP. We may certainly ask that
question. If it is 4 nP instead of
3 nP or if it is T nP instead of one
anna valuing 6 nP and some fraction,
it will always create trouble and.
difficulties in calculation. Therefore,
it iis very sensible, after having ac-
cepted this decimal system, to accpet
multiples of 5 nP. Of course, if the
difference or the inerement in revenue
is so great as Rs. 50 to 60 lakhs, then
we can reasonably ask why one anna
should not be reduced to 5 nP which
is also a multiple of five and which»
also is rounding off. Of course, in
that case, you have to calculate what
the difference in revenue  will be.
This is a sensible argument that arises
out of the principle that has been
accepted, namely of having the decimal
system. And this is what has been
accepted here also in the DTS tickets
always multiples of five. So, I think
that is sensible

Shri Narayanankutty Menon: Ii is
not so much in DTS

Shrimati Ila Paichoudhuri (Naba-
dwip): I have also given notice of an
amcndment on the bnes of what the
hon Member has said. 1 think the
general principle in rounding off the
existing comage into decimal coinage
is to round off to the nearest figure.
A< far as that 1s applied, we have
no objection to the rounding off taking
place: it 1s alwayvs a -matter of great
convenicnce  But if we look at the
provisions in the Bill, we find that
the excess that will accrue to Govern-
ment will be 40 per cent in the case
of the rounding off of half an anna,
20 per cent in the case of 2 annas,
5 per cent in the case of 3 annas, and’
7} per cent in the case of 6 annas.
But the nearust figure for one anna
is 5 nP. Why should a 6 nP stamp
not be made into a 5 nP stamp instead
of its being made to a 10 nP stamp?
For, that is the revenue stamp that ic
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[Shrimati Ila Palchoudhuri]

used to the greateet extent by the com-
mon man. And any increase in this w:ll
mean a hardship to the common peo-
ple. If it is made into 5 nP, the loss
that may be incurred thereby will be
set off by the increase in revenue that
will accrue by the other increases.
So, 1 would certainly urge Govern-
ment to look into this aspect and ac-
cept my amendment, which they
never seem to do anywhere. By
rounding off the 6 nP stamp to a 5 nP
stamp, they can bring some relief to
the common man, because that is the
revenue stamp that is used on the
Rs. 250 deeds or whatever it is.

Another point that 1 would like to
urge is in regard to the period of six
months that has been given within
which one can convert the old stamps
into new stamps. I would submit that
six months is too small a period, be-
causc it may not be possible to change
the stamps during that period. As
you know, much trouble is occurring
every day over the old coinage and
the new coinage that has been on for
some time; and a tram conductor’s
car has been cut off over an altera-
tion on the taking and giving of
change, So, I think a period of one
year should be allowed.

In conclusion, I would repeat that
the one anna stamp should be reduced
to 5 nP stamp, and not increased to
10 nP stamp so as not to increase the
bardship of the people. What is the
difficulty in Government printing a
8 nP stamp?

S8hri C. K. Nair: There is no diffi-
culty at all

Shrimati Ila Palchoudhuri: There 1s
no difficulty at all. Why should they
not do so? Instead of its being in-
<creased, let it even remain the samc;
there will be no objection, and even
that would be better. But, certainly,
it should be rounded off to 5 nP and
not increcased to 10 nP.

Shri B. R. Bhagat: I am sonry I
gave the impression to the House that
this measure was in the nature of a
taxation measure in the garb of a
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rounding-off measure. 1 would like
to explain the position further so that
this impression may go, and I hope
that when I have finished my speech,
that impression would go. Shri
Sinhasan Singh also gave a piece of
advice to Government that Govern-
ment should not do this, because it
creates a bad impression.

I am grateful to him for that. That
is exactly my purpose I would like
to explain it a little further why the
multiple of 10 instead of § was kept
and how it is that we have no option
at present but to bring forward this
Bill. When I mentioned the figure of
Rs. 60 lakhs, I did not mean that
Rs. 60 lakhs would come out of this
measure. Part of it is in the State
list, like the stamp duty on agricul-
tural property. This consists only o
negotiable instruments like bills of
exchange and others. It is bifurcated.
Part of it is completely under State
control. They have full jurisdiction
over that list. Some of the States have
already converted from the old coin-
age to the new, They have introduced
this rate of 10 nP for one anna. This
has been done in consultation with all
the States. The major States are un-
willing to have any reduction in reve-
nue. An hon. Member asked, why not
have the multiple of 5 instead of 10?
I would ask her to reguest the State
from which she comes to accept that
proposition. Some of the States have
already enacted legislation. If we do
it differently, there will be a lot diffi-
culties and complexities,

So when I mentioned the figure of
Rs. 60 lakhs, all that does not come
from this Bill. The Centre’s part
would be roughly estimated at say
Ba 3 or Rs. 4 lakhs. As a result of
this changeover all over India, both
the State and the Central revenue
would amount to Rs. 60 lakhs or a
little more by way of increase. So it
is not a taxation measure that we
are introducing through this Bill. At
the most, a few lakhs may be the
figure as a result of this rounding oft
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measure. I hope this removes the
wrong impression that has been creat-
ed.

secondly, a question was asked:
why not fix 7 instead of 10?7 5 is half
of 10. What would be half of 7?7 It
would be a fraction. Such a change
will In any case mean withdrawing
this Bill and fresh consultation with
all the States. The States have already
given their consent and they have al-
ready gone forward with their legis-
lation.

So there are great practical diffi-
culties. If the House wants that the
chengeover should take place from the
old coinage to the decimal system, we
should proceed with this now. An
Hon. Member has said that the deci-
mal coinage has created so many
anomalies and we must remove them.
We are doing it on all fronts. We are
doing it by withdrawing all the old
coins as speedily as possible. We are
doing it by removing this anomaly in
stamp duty also. The intention is to
switch over in toto to the new coin-
age, whether it be with respect to
stamp revenue or coinage.

I think the hon. lady Member refer-
red to the period of six months pres-
cribed and asked why such a period
has been prescribed for the change-
over. Another hon. Member said that
under clause 2, the Bill will not take
effect immediately it is passed, but
sometime will be taken. I do not think
in a Bill of this nature we can be so
striet. The time is left flexible. No time
is fixed. But the intention is to apply
it as quickly as possible. Our inten-
tion was to apply it with effect from
1st April. But now 1st April is already
gone. Now our intention is to apply
it with effect from 1st June. We have
printed the new stamps. It is our in-
tention not to postpone it, but to apply
it as quickly as possible.

So far as the six-month peried is
concerned, it is fixed because under
the existing Act for refund in respeect
of any old stamps, the period pres-
cribed is six months. We have follow-
ed that. It is not as if the stamps are
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not there. The new stamps are there.
The stamps are generally kept by
institutions like banks who negotiate
negotiable instruments or stamp ven-
dors who keep stocks. It would be
easy for them to convert old stamps
into new quickly at the new rates
within this period. So there would be
no hardship caused. The six month
period is quite reasonable.

With these few words, 1 would
again request the House not to think
that we have come to it for back-~
door taxation through this legisiation.
It is merely a rounding off measure,
only to effect the new adjustments in
view of decimal coinage. Because in
the very nature of things the States
are interested, we have had consul-
tations with them. Some State legis-
latures have already adopted this
rate. We can only adopt this multi-
ple of 5, not 7 which will lead to a
fraction. It would be either 5 or 10.
If it is 5, it would mean reduction in
revenue to the States. They are vital~
ly concerned with revenue and no
State is going to agree to any reduc-
tion of revenue. So it can only be 10.

Under these circumstances we have
adopted this rate. I hope with this ex-
planation. the fears that had been
created in the minds of hon. Mem-
bers would be removed.

Shri Nath Pai: They have been
confirmed.

Shri Narayanankutty Menon: The
hon, Minister had said that the total
expectation of revenue under this
would be Rs. 60 lakhs, Now he says
that so far as the Centre is concern-
ed, the total revenue would be Rs. 4
lakhs.

Shri B, R. Bhagat: About Rs. 4
lakhs.

Shri Narayanankatty Menon: Is it
not a fact that the increase in reve-
nue, whether it is to the Centre or to
the States, would come to Rs. 60
lakhs?

Shri B, R. Bhagat: Yes, so far as
the whole of India is concerned.
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{8hri B. R. Bhagat)

I said that the incresge so far as
this measure is concerned is only
with respect to the Centre’s sphere,
that is, the Central List. Then there
are 13 or 14 States; they have their
own legislation. They will pass it.
The cumulative effect would be some
Rs. 80 lakhs or so. To mix up that
amount of Rs. 60 lakhs with the yield
from this measure is not correct.

S8hri C. K. Nair: Are the recom-
mendations from the States sent
after consulting us or after passing
them in their legislatures? This is
the supreme legislature which has to
decide for the whole country. Are we
to decide this here or are the States
to decide?

Mr, Chairman: The Minister want-
ed to impress on the House that so
far as the States were concerned, in
regard to the subjects over which
they had jurisdiction, some of them
had already enacted laws declaring a
one anna stamp equivalent to 10 nP
and so on. Herc we are falling in line
with the legislation which ha- al-
ready come into existence. It is no
doubt truc that this conversion is a
revenue getter, but it is not primarily
a revenue getter. It is only incident-
ally that some more money is coming.

Shri Sonavane (Sholapur-Rerers-
ed-Sch. Castes): Could not one anna
be rounded off to 5 nP and half anna
be rounded off to 5 nP, so that what-

Division No. 12]
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ever loss is incurred in the converswon
of the former could be compensated
by the gain in the conversion of the
latter? This would mean neither gain
nor loss. At the same time, the pub-
lic would not have been made to pay
more.

Mr. Chairman: I think it has been
sufficiently answered. This is part of
the teething trouble consequent on
the changeover to the new system of
coinage. You cannot really have a
linking method for the Centre alone.

Shri Sonavane: Here is a better
method, instead of raising half anna
to 10 nP which is something toe
much.

Shri Nath Pai: It is very unjust,
very unwarranted.

Mr, Chairman: I think it has been
sufficiently discussed. I shall now put
the motion for consideration to the
vote of the House.

1521 hrs.
[MRr. DrpUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: The question

(R

“That the Bill further to amend
the Indian Stamp Act, 1889, be
taken into consideration.”

The Lok Sabha divided. Ayes 120,
Noes 29.

[15.24 hrs.
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The motion was adopted,

Mr. Deputy-Speaker: we will new
take up clause-by-clause considera-

tion.

Clause 2
Mr.

waus added to the Bill,
Deputy-Speaker: The question

is:

Shri Naushir Bharucha: Sir, 1 rise

on a point of order, this time in favour
of the Government. All the
ments cxcept 7 and 15 are

order.

Mr. Deputy-Speaker: Nobody dis-

putes it.

Shri Naushir Bharucha: They re-
recommendation of

quire the

amend-
out eof

President under article 274 when they

vary the State’s share of the
even by reducing the share.

Mr,

the question is:

“That clause 2 stand part

the Bill.”

Deputy-Speaker: I
agree with the hon. Member.

“That clauses 3 to 13, clause 1, the

Enacting Formula and the Title stand
part of the Bill”.

The motion was adopted,
Clauses 3 to 13, Clause 1, the Lnact-

inyg Formula and the Title were added
to the Bill

Shri B. R. Bhagat: Sir, I beg to
move:
the “That the Bill be passed”.
duty. Mr.. Deputy-Speaker: Motion
moved:
“That the Bill be passed.”
entirely .
Now, W wwaR faz (fFdwmEm)
Tomd wawed. s faw &1 AT #Zq
of g 7T AT EN IF F, 97 3F g

The motion was adepted.

7 7 n% fAggT T FrEAT § Wi a7
9z ¥ & &% AsrAs &7 aga @@ A’
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[= wsorw ferg)
T &, foawr um e 97 aga "
qTAT ¥ | I§ §ZA T AT 417 47 A
geré adfy ¢ f& wreger 0 F @@y
& W & 99 wyaw w1 F afg wr
Harer wAT &, 71 IH%T favrw faendy
TH X G § FA g &, qvH A
fa 1w gar ¥ qeEnY it AW oATs
7

¥ ag fAAeA & fE ag wgA
f& g o WA B, @ 97 99 A9
Wa @ Id afew 29 au &5
™y, fagra & ag @y wEw
IR 21w ag il &5 fur W
g, guv & faftem &7 fgm w0
qfgh | T AT FAw A @ AF
& w w1f fawer afy A——aw T4 7
ik AT G w1 ¥ | wE OF
AP 9T, 9% 99 A9 & @ A7 8=
g WY $H A7g A §7 TIEA &Y AT AFAL
9 I¥ NAM F1——AH FAGT *71, AT
¢ Z¥T HET 9TAT ¥ | TR AAT
Tk W9 # g 97, s g A7 o
R AT dq v T 1 W
JAaT 97 fa I FT WRT qEAT &,
I GIHFC FTE o9 37 &7 I
TE FN ¥ T IgE G GA T@
& s e wov qwar @ @A
T, G @R safFml av ) s g
wFE &, At gar 9w fE oAy, a3
M qz, o gfowa ow § mius
af} g, TRwT agA FW AT qEAT &
ST T & ¢ Hr 7% Al g, Fomey
TR AW G TR FET AT &, FEET

afaw w97 ¥ |
Mr. Deputy-Speaker: Order, order.
I suppose my voice does not reach the

hon. Members who are so busy in
their talks.

8Shri Nath Pai: That originates from
one section of the House.
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Mr. Deputy-Speaker: It is on alt
sides. There is another hon. Member
standing in the passage here.

Shrit Nath Pai: Sorry, he could not
see.

Mr. Deputy-Speaker: I did not mean
him.

W wacra fag - 7 faw ag frdew
747 ATgat g & 3@ avg & frdge am
¥ 9FS AIETT AT FWIAT qg gheEw
R T q1fed fF T e ww
Faar 97 qeAr & a1 g fafgr emd
B AN 97 98qT & | WX AR F7AT
9% TEAT g1, A7 5§ qTT FT Qv TEAT
afen 5 fog™ v g & 37 97 Frd
el W 7 T fzgr I, fyeer ag
7 A AFAY & | R O% FIA AL §
fo g 98 5 & awm 7™ AG & &7
1 fig> a4 7 39 9 0F oW
1 o 397 &, formt ag Ew AEY q64T
2 &few fowsr w97 39 v qEan
21 AYHET TWE KT TH qAGE FT HS
fam A T 97 e T A F AW
Tt Aifed P TEET WS RTR FEAT
97 9EAT §, AT FY AFN 97 | WX
IRFT FHT Y @ AN 9T qF, ar
FAET ATE & gEwH faiy A g m
zw wrea & fr qe & fasw Qe fmtor
¥ fa samr AveA Ioesy g1 Wit
F § g7 I@r f§ 9w [oF & faww
¥ fg ux gies s73 &1 9@ ¥R
T, & Jae Ry g e sw ®
AW A T @ 9, A gy qrdlf
 avF § A% faw € @ o9

FTHE qET Y a6 § HF AT
frafv s g W R W
ferr 7Y 8, wfad ot @ @ &
FT 4§\ & ag wgm wgew § f§
T® ¥ W ¥ g gw @ & ferr
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AT A¥AT &7 | Fg FfewT gwwr
ar7a @ Tfed, s s swar av,
o 9% o9 AT 17 | 4371 T RE,
ave &7 g1 =t fag awraardy sgaear
N I g TLAT AR 8, IR O

T AHE AT B |
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”
The motion was adopted.

MOTION RE: REPORTS OF THE IN-

DIAN AIRLINES CORPORATION

AND THE AIR INDIA INTERNATIO-
NAL CORPORATION

Mr, Deputy-Speaker: We can take
up the discussion half-an-hour earli-
er—we will be free half an hour
earlier—and I suppose there will be
no objection.

Shri Rajendra Singh (Chapra): Mr.
Deputy-Speaker, Sir, the efficient and
well-phased development of civil
aviation helps to impart strength not
only to our military requirements
but also to our developing economy.
Looking at the performance that the
two corporations have so far made, I
feel distressed and disappointed.

Sir, while the corporations were
being brought into existence the
Minister concerned had assured the
House that while in keeping with the
special and peculiar requirements of
the international reputation we are,
for the time being, having two cor-
porations, at a certain level of deve-
iopment both these corporations would
be amalgamated together. Four pre-
cious years have rolled by and many
changes have occurred since then.
From the economic viéw point it was
imperative to bring these two orga-
sations togethér so that we could cut
down much of our superfluous ex-
penditure. It seems that either the
Minister has forgotten his assurance,
or those who are concerned with the
management and the execution of
these enterprises do not feel it neces-
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lines Corporation and the
Air India Internationa!
Corpaoration

sary to look at the economic aspect of
thnse enterprises.

The Estimates Committee as well
as certain committees on the deve-
lopment of civil aviation had suggest-
ed that well-balanced development
of civil aviation could not be achiev-
ed unless we have side by side a re-
search and development section
which could cater to the increasing
ndustrial needs of the air corpora-
tions. When I look at the reports,
I find that even here our performance
has not been anything but distressing
and disappointing.

It was agreed—and the Estimates
Committee had also made a clear
suggestion to that effect—that Co1-
porations should be, as far as possi~
ble, freed from the octopus of depart-
mental officials, It seems the Minis-
ter concerncd or the men who are
responsible for running these enter-
prises have conveniently forgotten it.
So far we Have not taken any mea-
sures to see to it that the men who
can actually deliver the goods are
put in there. Only the officials, just
as a matter of customary duty, are
put in there. This has retarded the
growth of the corporations as well as
civil aviation.

You will find, Sir, that the annual
reports clearly show to what extent
we are incurring losses. Only a few
days before I had a talk with a very
high official of one of the corpora-
tions and he told mc that so far as
the losses were concerned no im-
provement could be made unless re-
bate is granted on oil and fuel.
Naturally, 1 went into the details of
the reports and made anxious en=
quiries whether we could not make
certain improvements by effecting
economy in our expenditure, My en-
quiries have revealed certain things
which could be termed scandelous, to
say the least. I shall come to them
later.

Sir, certain suggestions made by
the Estimates Committee to bring
about economy in the operation and





